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HIMACHAL PRADESH THIRTEENTH VIDHAN SABHA
BULLETIN—PART-1I

(General Information relating to Parliamentary
and Other Matters)

15™ November, 2018 /24™ Karthik, 1940 (Saka)
No. 89

NO-CONFIDENCE IN THE COUNCIL OF MINISTERS, QUESTIONS
OF PRIVILEGES ETC. —NOTICES

The Speaker has directed that notices of motion of no-confidence in the Council
of Ministers, questions of privileges or any other notice required to be given
before the commencement of the sitting on the day on which the matter is
proposed to be raised in the House, shall be given at least one hour before the
hour of sitting on the day and that such notice as received thereafter shall be
treated as notice given for the next sitting.

Yash Paul Sharma,
Secretary,
H.P. Vidhan Sabha.



